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BEFORE THE ADJUDICATING AUTHORITY

NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
COURT 1

C.P. (1.B) No.59/7/NCLT/AHM/2019
Coram: Hon’ble Mr. HARIHAR PRAKASH CHATURVEDI, MEMBER (JUDICIAL)

Hon’ble Mr. PRASANTA KUMAR MOHANTY, MEMBER (TECHNICAL)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF
- AHMEDABAD BENCH ON 04.03.2020

THE NATIONAL COMPANY LAW TRIBUNAL ’

Name of the Company: IDBI Bank Ltd.

V/s.
Doshion Pvt Ltd.

- Section: section 7 of the Insolvency and Bankru ptcy Code
S.NO.  NAME (CAPITALLETTERS) _ DESIGNATION REPRESENTATION ~ SIGNATURE
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ORDER

The Parties are represented through their respective Counsel(s).

The arguments from both side’s are heard at length.

The order iIs reserved.

The Parties are at liberty to file their written submissions, if any, within a one week.

(PRASANTA KUMAR MOHANTY) (HARTHAR PRAKASH CHATURVEDI)
'MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Pated this the 4th day of March, 2020.
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